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LOAN BEFORE 2014 TURNED INTO NPAs
2267. SHRI HARIVANSH:
Will the Minister of FINANCE be pleased to state:

a) whether it is a fact that banks are financially in weak position owing to NPA accounts;

b) the number of NPA accounts out of these NPA accounts of Banks for which loans were sanctioned before 2014 and the quantum of that loan as on date; and

c) the details thereof?

ANSWER

To be answered by

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE

(SHRI SHIV PRATAP SHUKLA)

(a): Banks are positioned strongly in terms of their deposit base, diversified credit growth, healthy and improving net interest margin, and substantial capital base. As per RBI data, as on 20.7.2018, Scheduled Commercial Banks (SCBs) had aggregate deposits of Rs. 114.38 lakh crore, which was 32.8% more than their aggregate credit, reflecting customer confidence and a strong fund base. This is being deployed for diversified credit growth of 12.4% year-on-year, as on 20.7.2018, which will help further improve net interest margin from the existing healthy level of 2.7% as of March 2018. Further, as per RBI data, SCBs had a capital to risk-weighted asset ratio of 13.8% as of March 2018, as against the regulatory norm of 10.875%.
(b) and (c): With regard to the number of NPA accounts of banks for which loans were sanctioned before 2014 and the quantum of loans in those accounts as on date, RBI has informed that it does not collect data on NPAs based on the original date of sanction of loans and as such, it does not have information with reference to any particular date of disbursal.
RBI has also apprised that it may be observed from the data that there is a sharp increase in NPAs during 2015-16, mainly due to Asset Quality Review (AQR) undertaken by RBI with the help of newly introduced large borrower database (CRILC) which provides system-wide view of a borrower and, thus, enabled better identification of NPA hitherto not recognised by banks.
***
